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ARI,N GEITBIIAU AUBEITTR & Anr. Applicent

vs

GOEL CANGA II{DIA P\''T LTD & OTT.

Rerpoadcntt

Rcoort ol bchdf of hrac fualcloel Corporetlon tpUCl

Vide Order dated l9u, February, 2O24 Honble Tribunal was

pleased to direct the pMC to veri& the facts of the complaint

and a.fter visiting the spot, a report be liled before this Honble

Tribunal. T?ris report is being filed in compliance with the said

order.

Grievance of the Applicant i.e. Mr. Arun Genbhau

Ambekar and Mr. popat Genbhau Ambekar is that they

are alleged that they have given their property bearing

S.No. 1619 Mauje Undri, Tal- Haveli, Dist. pune to M/s.

Goel Ganga India Frt. Ltd. for development and they have

artificially change the flow of stream/channel of the same
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to the Applicants land which would result in inundatiorn

of Applicants land and its surrounding area and this act

has been done without permission from pMC.

2. As per Rule 13.2(8) of tlre Development Control Rules of

2Ol7 for Pune Municipal Corporation: _

".......w1.tere a mt Dt tuater @urse pcrsses throtqh a lout

lging lann wbhout ang unll defned. banl*, tle owner of

tlre properfu nwy be permitted. bg the Municipa.l

Commissioner to restrbt a nd. or to reatign the same taithitt

the sanre land. acardbq ro cross section auailabtc wilh ttut

arporation modifudfum time to tinc witlwut charqirq tte

positbn of the inlet and outtet of ttu tuater course......_...

3. Applicant and Respondent had entered into a

Development Agreement and has also executed a power of

Attorney for the Development of ttre said property.

Respondent M/s. Goel Ganga India Rrt. Ltd. had applied

to realigrr. the nalla in the property situated at S. No. 16

bart) 17 (part) Undri, pune under Rule 13.2 B of DC

Rules. Pune Municipal Commissioner granted the

permission for the same on lOlll/2O2O ensuring that
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the position of inlet and outlet of the water course is not

changed.

Hcreto markcd and anncxed a8 Allsuso A is the copy of

pcrmission grantcd by Municipal Commissioner dated

roltt l2o2o.

5. Ttrerefore, it is submitted that the work which is in

progress at t}e site is as per the permission granted by

the Municipal Cornmissioner vide its letter dated

tolLtl2o2o.
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4. Applicant filed a Complaint on O9/O212O24 in the office of

Drainage Department, PMC in relation to diversion of

nalla. On 2gl12l2024 a Joint Inspection was done by

PMC Officers along with the Applicants. During the site

inspection it was revealed that the work of diversion of

nalla was in process as per the permission dated

l1llll2O2O. The Applicant was also informed about the

same.

Pune
Datez 03/O4/2024
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